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Central Adninistrative Tribunal
Frincipal Bench: New Delni

. ' RA No. 258/9% In
: 04 No, 48791

Mew Delhi this the Ist day of Sepetember 1997 -

Hort ble Shri S.R.Adige, V1c~~Pm°irmah(A) .
Hon 'ble Dr.A.Vedavalli, Member () ’

SCalaho «idg

S/o &he Tota Ram Lahoria,
RO OB5Z Sehoolpura,

Prem Nagar,

Thansi, seasasdnplicant
(By Advocste: Shri K.N.R.Pillai)

Versus

—

- . Union of Iﬁd*a through
(~ the Becretar
Ministiry of Railways,
{Railway Board),
Delhi.

2. The Chief Personnel
Qfficer (Engineering)
Central Railway,
Bombay VT,

(By ﬂuVu sate: Shri KoK, Patel)
ORDE E{Oral)
Hor ble Shril S.R.Adige, Vice-Chailrman(a)

£.  Both counsel agres that in the light of
the Hon'ble Supreme Codrt Judgement in Union of India

subsequent

M
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o
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Vs Veer PFal Chauhan JT:1995 Vol-7 SC 23

Juugemgrfs on  the subject, nothing further survives in

(Dif AL Vedavalli)
{Mﬁmue (1)




